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New Delhi this the 7th Day of July 18%4 N/
s 5 ~y : / :,! AY
Shei Jdet’s Sharma, Member (J)
» { 4t
Shri $.R. Adings, Member \A,
Shri F.-. Aggarwal,
5/o0 Shri D.C. Gugta,
Aeaident of Flat No. 9,
Kidual BhaVan, Janpath
Working as {J.AG.o ),
Deputy fenzral Manager undsrt
Reespondents ¢os Spplicant
{By Adyacate;T.C. Aggarual}
Us .
Union of India
through
1, The Segcrstary
Ministry of uammUﬂlcatians,
Sanchar Bhauwan,
z0 Ashoka Road,
New Oelhi.
2. The Secretary,
Nepartment of ¢ersonnel & Training,
North Block,
New Delhi. ses Pespondesnts
gRDE R
‘ .
Horfhlg Shri J.P. Sharma, Membar (J)
The applicant joined as Assistant Divisionazl Lnginsar
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8£1;. By this the applicant was appolnted to the Tanior
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Soale of Enginzering Services, Class I with sffect

f.7.,1972., The name of the applicant is at Seri

Tha next promgtion is to the Senior Time Scale of th

from the combined oradation list of feeder orade.
applicant made certaln representations as the nams

the applicant was miseging fraom the Memo dated
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5 applicent learnt that certain appointments uwere made 1o
the Senicr Scale of the Jervice substantatively ignoring the
~applicant. He h@rqurF claimed im that Jrit Petition that hs

ups entitled to be promoted in crder of senicrity but he wes
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never considered and was sr fFound unfit by the compstent

suthority or by any duly constituted D.FCe That transfer

a 1Lrwf1aﬁ was diemicssd by an elaborate arder. A perusszl
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zpplication as Qell as the grounds taken for ths
the rslief had alrsady been discussed in the judgement of
T.407/85 from Paras 6 to 15 of the judgement . The present
applicéticm, therefore, is barred by the principle of res

& judicata and is not maintal pable. The applicstion, thereforse
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